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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUWAL %0}
NEJ BOMSAY BENCH

= , 4) GUNVANTRAI UMEDRAI BHAT,
: : ; - 11 floor,
1/18, Mahavir Nagar,
Dahanukaruadi, Kandivli (West),
Bombay=67.

{ - 2) SHASHIKANT JETHALAL VAKIL,
g ‘ i i floor, 1/18 Mahavir Nagar,
. Dahanukarwadi, Kandivii (Uest),
: Bombay=67. :

' 3) PUNARUR VYASA ACHAR,
8y Shiv Kunj,
fMajas Road, =
T Jogeshuari (East),

4) JAGANNATH GOPINATH SAPRE,
21/660, Shastri Nagar,
) : Goregaon (Wast),
} Lo Bombay . ‘ .s MRpplicants .. Tr.422/86
. (Opiginal Petitioners)

1) nNrs.Thottads Ammukutty,
! Flat NL.3, Vijayshrees
i ' : ‘ﬁutg&'80-opar3t£ve‘ﬂousing
? Society (Air India) 6th
Road, Santacruz (East),
Bombay - 400 055,

4 2) Mrp.Phatu Kishanchand Bhatia,
; j 5-8, Dhavalganga, b
i " 1 eartar Road[South End), \;wﬁgnmwﬁ,/v
; Near Otters Club, S e
Bandra - Bombay 400 050. Applicants .. Tr.28/87

. (Original Petiticners)

v/s
1) Union of India.
2) Emplﬁyees‘ Stata'inéhranca Corporation,

through the Chairman, Employees’
State Insurance Corporation,

4, Sharma Shakti Bhawan, Neuw Delhi-iz

1) The Dirsctor Genera 1,

" Employees' State Insurance Corporation,
£s 1S Building, Kaotla Road,
New Dalhi 110 002,

th : 4) The Regional Director, ;
Employses® State Insurance Corporation, '
£51IC Bhavan, 108 H.f.Jushi Farg, 5
Lower Parel, Sombay=-400 012 :
\ ) v Respundants .. Tr.422/86 &
: Tr.28/87.

Corams Hon'ble Vice=Chairman Shri B.C.Gadgil.
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ORAL JUDGEMENT ’ Dated: 16.7.1987

(Per Hon'ble Uica—Chai:man Shri B.C.Gadgil)
{?' These tuwo matters can be cnnveniantly dacldad by

a common judgement.

%9. TroApplication No.422/86 uas ariginally Yrit Pstition
uo‘2019/82 on the file of the High Court of Judicature at Bombay

and 1t has been transfarred to this Tribunal for a dacisiun.

‘Tr.ﬁppln.ﬁo.ZGIB? was also originally uUrit Petition Nn.ZUS&/BS

on the file of the Judicature of the High Court of Bombay and
it has baen transferred to this Tribunal for a decisieﬁ.

%)

bshalf of both the sides in these tuo matters, it is not noce=

Though a number of contentions have been raised on

ssary to manticﬁ them in detail. I propose to gtata tha facis
and various contentions that have been urged before me. Four
applicants (Original Writ Pstitioners in Tr.Appln.No,422/86)

éra the a&ployass of the Employses' State Insurance Corporation.
it is not necessary to give the details of thair sarvice hise
tory. Suffice it to say that in Uecember, 1982 thay were working
in the grade of %.250—445. This grade uas aﬁailable to various
posts namely Insurance Inspectors, Deputy Managers 2nd WManagers
Gr.il. The posts are lnterchangsabls meaning thereby the
officials working as Insurance Inspectors can be asked to ubrk
as Deputy Managers or Managers Gr.ll and also viece versa. The

post of Deputy Menager and Manager Grade 1I carriss a special

of %.50/= per month., Thus, the officers working on these Lirp "
ware getiing m.%ﬂ/u per month more though they were

ag@b nted as Insurance Inspactdxa. The pay scale of various

Jm Aoyees of the State Insurance Corporation wers revised on

the bhasis of the revision of pay scales of govarnment employeas
in terms of the I11 Pay Commissicn. OF course, thers ves no

auytomatic :evisiun éﬁ the State Insurance Corporation was an

CONttseoned
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indgpandant statuto:y body and consequently ths question of
revisicn of pay scales of thass amplayoas has to ba~conaiderad
by the Corporation and its Standing Committee. One more impor=
tant factor is that the sanction of the Centéal Government is
necessary for such revisicn. It is not in dispute that the pay
sceles of these posts have been pevisad from 1.1.73 by raising
it from .250=445 to 15,550«900. Such revision uas similar to
the one mnde with respect to government servants,
N ;' ' ZL>' Ai.hava already observed that some of the employees
‘ in the comuon pay scale of fe250=-445 wers working as Dy.ﬂanagara/
Managers with .50/= as spacial pey uhensver their pay uas
rsvxeaﬁ undar the revisaed pay scala. Thls specisl pay of &550/-
was included in the existing smoluments, thereafter they uere
fixed at édpropriata stzge. Unfortunately, the applicants uvers
not Dy.Managers or Mansgars Grade 11 in Docember,1972. They
wara Insurance InSpéntors. Consequently, they were not getting
: :special pay of B.50/= They were fixed in tha povissd scale at
rlnuer stage as the special pay could not be addedeks The grie-
vancs of the applicants is that the ap:aiﬂtmsht of Dy.Managars/
Managers 11 Qere not being made on the basis of seniority. They
uéra mada .aafter taking into account the administrative exigencica
Uf coursey normal saniurity at a particular stotion was being
takan into asccount; but thareo ara fow instances where sven that

‘xnas not done. It is materisl to note that the Corporation is

v ; inteining a common All India Seniarity of officers in this

e (R * e
LA ) 7S
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' The applicéntﬁ contend that thare usre number of
officers junior to thaem but were yorking as Dy .fManagers/Manage » sem
Gpacde 11 in Dee,72 and consequently they ere fixad at a highar
stage in’tﬁa revised pay scala. It was submitted that the

applicanha; though senior, have besn fixed at 2 louver stage

000'04
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and that this is discriminatory and arbitrary. The applicants
tharafara, contend that theix péy should be stepped up so
Aas te bring it on par with those of juniors to the applicants
and uho are getting mors pay.
é) The case of Rpplicaﬁt Noet in Tr.Application Noe.
azz/as is that on 31.12.1972 he uas promoted to the higher
post vize 8 poset squivalent i Manager Grade.l, but there are
someg juniors of his whe have besen promoted to Manager Grade.l
/k’ _ after 1.1.1973. The pay of these juniors in the revised scale
' éf Rie550-900 was fixed at higher stage baéause they uere
getting special pay of .50 and consaquantly when they uere
promoted to the highar post aguivalent to Nanagar Grade, thay
;got theip pay fixed at a rate hlgher than that of applicant
f’ |  No.te Applicant No~1 contsnds that this ia un~just and that
| therefaro. stepping up of his pay should be done. Applicants
Nos2,3 and 4 continued to be in ths revised pay scals of
a9 550800 till the time this Urit Patition was filed. Thus
v'they were not getting special pay as they uere working as
Insurance Inspectors. Houever, C§rtain juniors who uere
working as Daphty Managers or Manager Grade 11 wene getting
5,50 per month as opacial pay and hence in the revised scale,
the pay of thaso juniers hove been fixed at a stage higher
than that of the 2pplicant. Thus applicants Nose 2, 3 and 4
pray that their‘pay ahaula accordingly be stepped up so as

to bring it an,ber with that of those juniors wvho hove besn

getting more péy.

?, ; : .The‘ Raapondants have filed their reply. In substancesms
they did not challsnge the anomalous position that is men-
tioned in the above paragraphs. Hdmevar, tha}contantion‘qf

the Respondents is that thers was an error in taking special

pay as a part of the existing emolumants and that it is this

contd....s
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error that has craatad anomaly. Thus the Respondents contend
.thab inqlusion af special pay whila fixing the pay in tha
revisad scale uaa'anjgrroncoug inclusion and that this error
‘or mistoka is renuired to be cérractad. On the basis of the
advice qf therﬁGVBrnmant necassary'ordars in that respect have
been issued. Exhibit.l éttéchad to the Rs#pundanta realyvgiuas
an indieation of those ordsrs. That communication is dated

20th of July, 1983, It states that the Government has intimated

s

thet the special pay of 1a50/= draun by Manager Gr.il and Deputy
~ Managers does nut form part of the amolumants and that conse=
nuently the pay of the¢a of Ficors was fixed in an incorrect
manner and is raquired to be refixed after excluding the spacial
n pay which these afficers vere getting before 1.1,1973. The
v ' communication further states Bhat it has decided that the above
manticned special pay of 15,50 would be protected and thatit
would be ebeorbed in future increese aof pay aftsr 1.1:1973. It
e : was contended by the Respondents that this proposed action is
in conscnance with the arinciplas uhich arse required to be
folloved iﬁ’?ixing pay in the revised pay scales and that there-
fore if»thia is dong there would exist no anomaly as contended

the anplicants. It is principally on this ground that the

h af 3u1y,1983 the department proposed to rofix the pay of
thbss Managers Gr.ll and Deputy ﬂénagar uho uere getting special—
- pay of %.50. This refixing is to be done by excluding the
Jecial pay. The obvious result of thia prcpusad action was
that some of the officers (1n yhose case special pay has besn
“included as amoluments while fixing their pay under the raviSa&%m
say scales) wers likely to be arsjudicially a??mcted. The

: Cﬂntd..b s
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reoason is that their pay on 1.1;1973 would aéaﬁd reduced
and that this reduetion uill continue even for the years
that are to follcw. Those officers therafore filed Urit
Petition Nce2034 of 1953.challengihg the contemplated action
on the part of the Department to refix the pay after excluding
the special pay from the gnclumentse The contenticn-in the
pstition is that this ie not permiscitle as undar the rules
speﬁial pay has to be included in calculating the existing
emelumente and thersafter the pay in the revised pay scales
e : has baeen pruperly fixed. The applicanté'have sﬁught pa:mission
- of the High Court to file this Urit Petition in a representae
tive canacity. The High Court has granted parmzssion and
necessary public notices has been issusd. As stated sarlier
this Urit petition is nou Transfarrad Rpplicat;on %0.28/8?.
% vﬂ cﬁ) The Respondents resisted this applicatlon by filing
their reply befors this Tribunal. They acdmit that there uas
‘ an a2nemely in fixing the pay of saniurs at a lower stagu and
v~ somg of the juniors uho uers getting spscial p3y ars fixed
at a pay scale abGVQ'that.sf tha seniocrs. As stated sarlier
the contantion of ths Respondents is that inclusion of special

pay while 1rrxu1ng at the enalumunts was a miatzka and that

ﬁ sommunication dated 20th of July, 1983 the depariment con=

_ \ﬁé alatas the correction of that mistake by reviewing the

o8y %éﬁ ation of pay of such officers. It uas contended that it

{iould not be correct to psrpetuate the mistake and that the

: intended action is auita lagal and proper,. G

h( ,é{ These arse the mz2din aﬁd rivaz‘cantantigna of the
parties. The';sarnéd aduocapes also made their éuhmiagigna
~in support of these cantsnticna. It is thus clear that the
preposed ravieu as per the communication 0te20.7.1983 would

be legal and prnper if tha orlginal Fixatinn of puy after

conNtteces sevt
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_including Spacial pay 1n umolumenta yas arrnncous an

gl

cants in T.A.No.422/86. It is material to note th

e

incorrect.

~3 ? :~

Sacondly, if thers 13 no such miataka ag allaged by the Respone :
dents it would be nacassary to find out as to uhat W ula be
the effect of discrimination in tha fixatian of pay

A allaged by the applicants in Tr.ﬂpplicatmon Noe422/8f Laatly,'

it uould bl naceasary to find out a solutlﬂn as to hbw thet

discriminatzan has to be daaa auay mith.»

}i) Nr.Sathna for the Raspond@nts cuntsnéad that speeial

pay of 5,50 ought not Lo have been included in the duoluments
while determining ths stage at which a papticular nPFicar is

ta be placad in the ﬁtmisad pay scaluSe Aa against this Nre

aétion of

Damania for the ap:licants urgad that there ‘is no
any sueh miatake nné that what has bean earlier don (by including
the Special pay) is iﬂ'accurdance uith rules. He also cone

tendad that this theory dﬁ_mistaka or seror has been falsely

' put up by the Respondgnis enly t& anid the claimf_?-tha applie

t the urit
Petition No.2019 of 1982 (which is now numbered as |T.A.422/86)
uas filed in 1982 and it is only during the pendanoy of-that
Wpit Petition that Lhe Respondants have thsught of [taking an

action te revisw the pay gocales on the basis of the alleged

~;‘\5?stakg or efiar. ﬂ:,&amaniavsubmittad'that priop to this

ca»wunivat on dated 20.7.1983 hhe Respandents have| not indicated

anﬁl.are that there axisted a mistaka as allagnd by thom nou.

"aprasentatians to the Raapandants allaging that njustica,uas”
causad to thaa;dua tarhighar fixation of pay\fnr‘uffiears who

wera juniors to the applicants. The applicants if) T.R.422/86

heve filed rejoinder. ‘Along uwith 1tithay have prgduced a note

prepared by the Dirsctor heﬂg;&i a?ithe_ﬂaspanﬂahts about the

anomalics arising frofm ditfé:ent ?1xétiéﬁ of pay of the

afficbrnubaloﬁging'to the same cadre. That note phous that

".0.9
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tha postings as ﬂanagara Gr.lI anﬁ Dcputy ﬁanagars was nut

~2 8 :- "

v e SR s auid i’

aluays m=de str;ctly in aceﬁrddnca~u1th sanlority and ‘that

a number of aanao: parsons ue;a‘nat_uorked as Manager Gr.II :
nr'ﬁﬁguty flanager on 1,1;19?3. The note further states that
this is done mainly dua'td.administrative cnnvéﬁienéeiun‘regianalf
Vbasiti_thcugh_tﬁa saninrity'cf’tha cadra 1s iﬁ,all—in¢ia‘$enlo~7
'rity,__Thslnbtq then states that an anomaly haé'ariaan as 30mu

of the‘juni5§‘afficere warkigg 28 Nanagér Gr.ll or Deputy
,ﬂééagar on1;1.1?73’uera getting the special pay of be50 and

_'nesassariiy thsi: pay inthe ravisad pay scalae have been Pixed |

at a stage highar than that of thair saniare. Paragraph 13 of
the nots has suggeszad tha salut&on as to hou this anomaly san

be removed. In substance tha solution is that the pay of Ssnior

“Ufficars ahould be stepped up so- 28 to hring it on par with
Lthcsa juniox officaru mhu uers getting Wore pay. It is not

neses¢ary to mention ccrtain othar dbtails fzom *hat note,

-[Q; | Et appears thﬁt the question ef rampvingrghis anomaly

an ’cagtainathmr pfab{gma has bnsn}raFarrad by the atand;ﬁg
conmit iee ia'a éub—committaa of B pereons. The Director Gensral
was the Cheirman of tho soid commitiee. Exhibit *C' to the main
u:it‘Patitian No.2019 of 1982 (Tr.A.422/85) shous the constin

: ﬁlanraf the said cam@ittas.,'lt agbéa:s tﬁat ihs coﬁh&tt-e

‘44 the matier was‘ﬁiiﬁg sqparately'cudéiderad. This cah be

/iann from Ex.'EY to tha appl ‘iﬁn It yag rightly urged b;
: nr.ﬂamania thﬂt till the tine ths impugnsd cemmunicatian dte

20,7.1983 was isguad_hhe dapartmunt da well as the GuVurnmant‘

were trying tu heve & snluniun rnr tha purpuse o? tamoving

the anamaiy., Till that time thare was ne. cummunicatiun to

auggeat that the ancmaly has aris&n an account nf any mistake

ontd.-...g
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as pleaded in these proceedings. Mr.Damania submitted that
this plea is an aftaithought and is taken to resist cléim in
Tr.Application N .422/86. This aspoct though relevant would
not be decisive. I uould thersfors, prafar to consider the
merits of ths plea of alleged mistoke in thaAbackgrnund of the
relavant rules about the fixation of pay in the revisad pay
ecales. 1 have already observed that the Corporation revised
the pay scales of its officers as tharpay seales of the Central
Government Servants uare reviaad; That revision uas mada on
recommandation of the 1llrd pay Commission. The Government

has formulaﬁed certain rules knoun as the Central Civil Services

 (Revissd Pay) Rules, 1973. These rules are made applicable

mutatis mutandis to the revision of the pay scqles of the

employees of the Corporations. Ex.?ﬂ' to the T.A.No.28/87 is

" a memorandum dt.23.4.1975. The relevant part of that memo=

pandum reads as follouss

" the undaraighed4is'direétad to say that the Central
Government have accorded sanctionto the revisicn
of the scale of pay af the pbsts of Manager Gr.II/
Deputy managgr/Audit Inspecto:/lnsbranca Inspector
in the ESI cciporatieﬁﬂfrom f50250=15=445 (pre=
rovissd) £o fe550-25-760-E6~30-300 (revised) uith
effect from 1.j.i973éubﬁact-tu the condition that
‘the provisions of thetantra1 C$u11 $aidi¢as |

:-(Révissd:Pay).Ruleé,,1973 shall mutatis-mutandis
.bevapplicabia to thaamplﬁyaaé of thé Corporation
who are brought on tﬁa revised scales of pay. The

 Special Pay of | 50/« now attached tc the post of
flanager Gr.11/Dy.fanager will not be admissible

yith the revised scalae”
contdeeeesl0
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" Tha question uhether the Special Pay of fse50/=
F.ﬁ. at‘preaent attéched to the post of Manager
Gr. II/Dy.ﬂanager will be trsated as part of
existing emolumanta for purpose of fixation of
oay in the revised scale as per Rule 3 of the
Cantral Civil Services (Revised Pay) Rules, 1973 is
under consideration with the Central Government
¢ r. ,  . and further instructions'in this regard will be
| 1asuedv8hurtly. Pending receipt of instructions
in this behalf, the pay may bs fixed in the revised
‘scale without treating Special Pay as part of -
existing emoluments.® d
’ Thoraaftar, on 2Bth May,1975 (Ex.'8! to T.A.ZB/B?) the relsvant
‘r | pnrtian of that mamorandum reads 28 follous:-
| " In continuation of this Office Memorandum of aven
, _ 4 Number dated 23rd Apr11,71975, it is clarified
“ﬁﬁ‘ ‘ " in consultation with the Central Government that
o Par as the post of Manager Grade=1I1/Daeputy
Manager is concerned the revised scale 0f f5e550=
. 25e7506EB-30-900 is in replacament of both the
| pre=ravised aeala of pay of Muﬁﬁn*15'455 as‘upll |
as tha $peclal Pay of f5450/= p.m. In view of this
the Spacial pay will be treated as part of the
existing smolumants in terms of Rule 3(2)(p)(1)

of the Central Civil Services (Revised Pay) Rules. ‘.
: fhus, the Corpptation has in spaciflc terms taken a deecision
that the agaéial pay thall be treated as part of the‘ax;sting :
" emoluments while Pixing the stage of pay in the revised pay
scales. Another Pactor is that all this has been done in
consultation with the Central Government. No circumstances
apre indicated in ths reply that is filed on bshalf of the
,"ontd.....11
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Respondents as to hou this decislon in consultat;ON of tha

ot 11 8=

Central Gouernmant was =2 mistaken or erronecus decision.

\}7 ; In fact, various WrDUiSlOHS af the revised pay rulas
would shou that a consclous and correct decision has been taken
to includa special pay while determining tha axisting emolumcnts
as pruuided by those rules. The scheme or the rules is that
1n1t1311y the existing emoluments under the nre=revised pay
scales are to be determined and thersafter those emoluments are

to be increased in a particular fashion. The pay of an employes

has to be fixed at a particular stage in the revised pay scales

aftar\ﬁgk&ugﬁ,ﬁtn accaugﬁ such increased smoluments, ALl this

can be seen if 2 refersnce is made Lo Rule 3(2) as also Rule.?

of the Revised Pay Rules. Rulcgs(z) defines the term ex;ating
amalumenta. It includes 4 itéma. Houwsver, 1 will reprocuce
only & fau of them that are relsvant for the purposs of ‘deciding
this application, _

" Existing emoluments includes a) basic pay as on

1st January, 1973, b) special pay (other than non=

®55;5;>\ practiéing allowanca) if any draun in addition to
Y i o N e

pay in existence (c) in case uhere @ revised scale
has baén provided for any Sodpenkene”

is thus clear that uhenever 3 raviced scale is Fixed after

”/ﬁarging the special pay the said special pay has to be added

to the basic pay while determining existing emoluments. The
1mportance of these existing emoluments can very vell be seen
by reference to Rule.7. It is not nescessary tm reprodbca that
rule in its entirety. Under that rule, the exiating emoluments

are increased ﬁy adding some percentage thereof. This increased.

'pay shall be fixed in the revised scole at the stage equivalent

to the amount so computed or that if there is no such stage,
it should bs fixed at the stage next above the amount so

computed. A plain peading of these rules uould therefore shou -
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that Spacial pmy haa to ba included uhila ﬁatarmining the

nxisting emalumants. Such anlusicn is necessary uhen the

ravised pay scele emerges the special pay undar the rau;sad

| pay scales. This is axactly uhat_has besn done while Fixing

the pay scales of those officars uhc were ge tting spocial pay

on accaunt of thair pnuting as Deputy Manager or Nanagor Gr.ll.

1in my opinion, the_action tnaﬁ use token by the Govt. and the

"départment Y28 in consnnahcs uith“thﬁse rulos. Thus the pro-

posed acticn to refix the pay of such officers after excluding
the spscial #ay would be iliagal. It would not bs'parmissiblp

under the rules that ars requirsd to be folluved for fixation

of pay.

‘T%? It iz truu that Mr.Sethne cont toendad that'spacial pay

was gluwad to certain u?f‘icera not nacassaruy_ on the basis

gf seniority. He further contendad that some of the officers

yera getting spsciallpay en eccount of a fortuitous circumstaw
' nces 28 thers were at the rwléuantvtimu posted as Depuly

flanager cr Manager Gr.11. R&,’therafora. urged that no advane

tage can be teken of such fortuitous circumstance and that the
speciel ﬁay hae to be cmitted;mhile»cumputing or detemmining
tha‘pay undar thé revised péy'rﬁles.l in my opinicn, this would
not be a2 ceriéct'pusitinn. The rulés #raﬁcribe<ihat spacial

pay has to ba ing;uda# in the uxistihg?ﬁ“‘ umants if the revised

pay scales covers mexger of the eld scals 25 2lss the special

L paye 1t is common grognd‘thet the ravised‘;%y‘Scalaq af

15,550-900 has margeﬂ the snecial pay after 1.1.1973, tc one

including Deputy Nanager cr ﬂanagst Qr.II 48 entitled te gat
spacial pay. It is thus rlear thet the coﬂtantinn aof tha

'Rsspundents is arranenus when they allege that special pay Ls
- not toe be calculatad uh&le detarmininq tha staga at which the

‘pay of a partzcula: emplnyao has to be fixsd undsx the rovised

caﬂgdoto.13 ;
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pay scales. The necessary result of this discussicn ia that
the propnsed action in terms of the communication dt.20th of
July, 1983 (vide Ex.'0' %o the Tr.Application No.28/87) is
lisble toc be struék doun and the Respondents ars to be pravens-
ted from proceading further on the basis of that communication.
]g> Thus the nat analysis is that special pay has}baan
- pightly included while Fixing the stage of tha Depuby flanagers
ant ﬁanugar Gr,Il in the ravised pay scales. Houwever,; by
N doing so an anomaly as ﬁentioned in the earlier part of this
judgment has agdsens To repaat the same, it may be stated
that}a senior officer uho uas not Deputy Manager or flanager
Gr.Il on 1.141973 is fixed at a lowar stage in the revised
pay 353133 while some of his juniors (who wers uorking as
?r ‘Deouty flanager cr Manager Gr,11) usre fixed at a higher stage
in the ravised pay scales. This would bg discriminatory as
all thsse cfficors helong to one znd ths sama gc2dre and the post
are inter changeable. This diserimination cannot be alloued
to stand and it is fcr this purpose that the principle of
stepping up has to be invoked. I proposs te nass an appropriate
order of stsppiﬁg up the pay of the cunccrnéd officers 28

~ Netailed in the follouwing ordere

(i) Transfer Application No.422/86 as also Transfer
lication Nc.ZB/B? are partiy sllousd., The Respondents are
aatr&ined from taking action in accordance with the communi-
cation dt.20th July,1983 (Ex.'D' to the Transfsr Application
J No.28/87). To be more anacz?ic, 1 dipsct that the Respondents
are not permitited to omit the spacial nay of M%.50/= uhile
fixing the pay of the officors at a particular stage 1nthe
" pavised pay scalaes,
]7?) (ii) The Respondents ars dirscted to step up wetiale
1.1.1973 the special pay of the applicant No.1 in Transfar
contdsessslé
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Application NU.422/85 and othar similarly placed like him
to the same stage in the ssala af tha _highsr post as F;xad
for their juniora uho were prnmated to the highar post after

1st January, 1973 and uhan they had the ﬁduantaga of special

.pay in their fixatxan of pay in the louar post of Manager

Gr.11. Ths ﬁqucndenta are further directed to step up WeBale
.14 1973 the pay of Applicsnts Nos 2,3 and 4 (in T¢R.N9a432186)
and othe: simllarly placsd lxke hﬁem at the sAns atage as

fixed for their juﬂxora who in tha pre=sxisting sgale of

; w.zso-aas wers drauing equal pay or leas pay then the applie

canta (and otha: sinilasly placed lika them) and uho had tng

yadventage of special pay in thair ?ixation of pay in tha
"-:avisad scales of m.550~25—75&~£8-36—900.

The Respandant s
ars further diraatad ta pay all arreara to the applic ﬁ
Wﬂ 8 pU

Trans?ar Application Na.&?Z/B& and to all ol . -
armna

amaloyaes uhe are szmilarly pl“cad lika thase appliaant =
‘ S :

after stspping up the pay xn terma of this urdar. If sonebady

has opted the Qevisad Scales Frcm &, date subsequant to 1 1.?3 ;

and the anamaly, as diszussad in the judgmsnt arisn on that

basis that anamaly should 3180 be ramovad,by following this
direction from the relevant date. All thess diractions are
to be cnmplied axpaditiously, say uithin a nariod o? 4 months
from to day, Partias tn bear their oun costs of both the f
applications. . Gy v :
[
(BJ.C«BADGIL)
YICE~CHA IRMAN

#Ku& cmﬂy

SECTTON OY7ICER

CENTRAL AD“.?I'J S TN VE TRIBUNAD
'NEW §3 AY. RENGEHE
NEW BUMBAY 4a0 614




